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No. 747 (2)]XV1L- V-1 —1 (KA) 31-1998
Dated Lucknow, March 24, 1999

In pursuanoe of tha provisions of clause (3) of Articls 348 of the Coastitution of
fadia, the Govzrnor is pleased to order the publication of the foilowing BEnglish trams-
lation of the Uttar Pradesh Rajarshi Tandan Mukia Vishwavidyalaya Adhiniyam, 1999
(Uttar Pradesh Adhiniyam Sankhya 10 of 1999) as passed by the Uttar Pradesh Legislature
and assented to by the Governor of March 24, 1999,
THE UTTAR PRADESH RAJiRCTSHIlTANDGN OPEN UNIVERSITY
» 1999

(U. P. aCcT No. 19 OF 1999)
[As passed by the Uttar Pradesh Legislature]
AN
ACT N

to provide for the establishment of an Opza University In Uttar Pradesh
for the introduction and promotion of distanc? education systems and for
malters connected therewith or incidental therete.
Fifticth Year of the Republic of [ndia

.

[T 1S HEREBY enacted in the

as follows i—
CHAPTER—L
Preliminary
Short title and

i. (1) This Act me¥ be called the Uttar Piadesh Raizrshi Tandon
commencement

Open University Act. 1993.
(2) 1t shall ‘come into_force on such
may, by notification, appw

daie as the Stare Governmont
jgt 12 this behall
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2. In this Act :—

(@) ““Academio Council” and “Executive Council” mean respec-
tvely the Academic Council, and the Exccutive Countil of the
University ; '

(b) “Board of Recognrition™ means the Board of Recognition
of the Uaiversity ;

(c) “College” means a college or other academic Institution
¢stablished or maintained by, or admitted to ithe Privileges of the
University;

(d) “distance education syStems” means the systems of imparting
education through any means of communication, such as broadcasting,
tolecasting, correspondence coutse, Semimars, contact programmes
or the ccmbination of any two or more of such means;

(¢) “Finance Commitiee means the Fimance Committee of the
University;

( f) ¢“other backward classes” means the backward classcs of
citizens specified in Schedule I of the Uttar Pradesh Public Services
(Reservation for Scheduled Castes, Scheduled Tribes and other
Backward Classes) Act, 1994, as amended fiom time to time;.

(2) “Planning Board”® means the Planning Board of the
University; '

(#) ““prescribed” means prescribed by the Statutes;

(i) “*school’” means a school of studies of the University;

(j) *‘Statutes”, “Ocdinances’’ and “Regulations® mean, respecti-
vely, the Statutes, Ordinances and Regulations of the University;

(k) “student* means a studept of the University, and includes
any person who has enrolled himself for pursuing anycourse of stady
of the University;

(l)‘ “study cemtre’’ means a centrc eostaplished, maintained or
recognised by the University for the purpose of advising, counseiling
or for rendering any other assistance required by the students;

(m) *‘teacher*’ means a person employed for imparting instruction
in the University for giving guidance or rendering assistance to
students for pursulng any course of study of the University and
fncludes a Principal or Director of a College;

(n) “University’” means the Uttar Pradesh Rajarshi ‘Tandon
Oren University estaplished under section 3.

CHAPTER—I]
The University and 113 Objects

2. (1) Thete shall be established a University by the name of the
Uttar Pradesh Rsjarshi Tandon Open University,

(2) The headquarters of the University shall be at Allahabad and it
may establish or maintain colleges or study centres atsuch other places in
the State as it may deem fit,

(3) The Chancellor, Vice-Chancellot and the members of the Executive
Council ond the A cademic Council for the time being holdine office as
such in the Upiversity, shall constitute 2 body corporate bythe name of
the Uttar Pradesh Rajarshi Tandor Open University,

4. The University shall promotc dissemination of learning and
knowledge through distance education systems tc a larger segment of the
population and shall, in organising its activities, have due regard to the
objects specified in the schedule.

5. The University shall have the following powers, namely :—

(i) to provide for instruction in such branches of knowledge,
technology, vece tions and professions as the {niversity may determine
from time {0 time and to make provision for research;

(i7) to plan and prescribe courses of siudy for degress, diplomas,
certificates or for any other purpoese;?
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(1) to hold examinztions and confer dJegrees, diplomas,
cortificates ot other academlc distinstions or recognitions on psrsons
who have pursued a coursc of study or conducted research in the
mannsr Jaid down by the Statutes and Qrdinaoces;

Ziv) to confer :honorary degraes or other distinctions in the

manner prescribed;

(v) to determine th: mannr in which distance 2ducation In
relation to the academio programmss of the University may be
organised.;

(vi) to imstitute professorships, readerships, lectaresships and
othe; academic positions necesiary for imparting instructions o: fer
preparing educational material o for conducting other academic
activities, including guidance, designing aand delivery of course and
evaluation of the work don: by tha studsnts, aad to appoint persoas
to sach professorships, reaorships, lecturerships and other academie
positions;

{vii) to co-operate with, and ‘sesk the co-operation of other
uniyersitios and institutions of higher learning, professional bodies
and organisations for such purposes as the University considers
neecessary;

(viii) to institate amd award fellowships, scholarships, prizes
and such other awards for recognitiom of merit as the University
may deem fit.

(ix) to establish and maiatsin such regional centres as may be
determined by the University irom time 10 time;

“3(x) to establish,?'maintain or recogmiss Study Centres in the
manner prescribed.

__(xi) to provide for the preparation eof inStructional materials,
including films, cassettes tapes. video casssttes and othar softwares;

(xii) to organise and coaduct refrosher courses, workshops,
ssminars and other programmes for teachers, lessonwriters, evaluators
and other academic staff;

(xiti) to recognise examinatio.ns of or pzriods of study, whether in
full or part, at other un:versities, institutions o otner plases of highar
learning as equivalent tc examinations or psriods of studyin the
Unlversity, and to withdraw such recognition at any tim:»- '

(xiv} To make provisioa for research and development in educati-
onal technologyand reolated matters;

%ixr) to create ad ministrative, *ministerial and othar azcessary posts
and to maie appointments thereto;

(xsi) to receive bansfactions donatioas and gifis and to acquirs,
hold, maintaia and dispose of any prooerty movable or immovable
including trustand Qovarament property, for the purposss of the
University;

{xvi{) to borrow, with the approval of ths State Government,
whether oa the security of the property of the University or otherwise,
money for the purposes of University;

(xviii) to eater Into, carry out, vary or cancel contracts;

(xix) to demand and receive such fees and other charges as
may be laid down by the Qrdinances;

(xx) to provide, control and maintain discipline among the
students and all categorics of employes and to lay down the coadi-
tions of service of such employees. ioclading their codes of conduct:

. (xxi) to recognise any institution of hi her learning or studies
“for such purposes as the University may determine and to with-
draw such recognition;
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(xxii) to appoint either on contract or otherwise Visiting
Prcfessors, Emefitus Professors consultants, fellows, scholars, artists,
course writers and such other persons who may contribute to the
advancement of the objects of the University;

_ (xxiii) to recognise persons working in othet Universities, insti-
tutions or crganisationsas teachers of the University on such terms
and conditions as may be laid down by the Ordinances;

(xxiv) to specify conditions for the admission of students to
courses of study of the University which may include examination,
evaiLation and any cther method of testing:

{xxv) to make arrangements for the promction of the general
heul:h and welfare of the employees;

(xxvi) to confer autonomous status on a college or a regional
centre in the manner prescribed;

(xxvii) to admit to its privileges any college in the State subject
to such conditions as may be prescribed:

provided that no college shall be so admitted except with the prior
approval of the Chancellos;

(xxviii} todo all such ac's as may be necessary or incidental to
the exercise of all or any of the powers of the University as are
necessary and conducive to the promotion of all or any of the objects

of the University;

6. Notwithstanding anything contained in any other law for the
time being in force, the University shall in the exercise of its powers have
Jurisdiction over the whole of Uttar Pradesh.

7. (1) The University shall be open to persons of either sex irrespec-
tive of class or creed, and it shall not be lawful for the University to
adopt or imposc on any person any lest whatsoever of religious belief
or profession in order to entitle him to be appointed as a teacher of
the University, or to hold any other office therein or admitted as a
student in the Universily or to graduate there at, or to epjoy or
exercise any privilege thereof. = E

(2) Nothiug in sub-section (1) shall be deemed to prevent the 1 'niver-
sity from making any special provision for the appointment or admission
of women or of persons belonging to the Scheduled Castes or Scheduled
Tribes or other backward classes. ~

CHapTER—III
Inspection and Inquiry

§ (1) The State Government shall have the right to cause an
inspection to be made, by such person or persons as it may direct, of the
University or any college or study centre maintained by the University
including its buildings, libraries, laborateries, workshops and equipments
and also of the examinations, teaching and other work conducted or done
by the University or such college or study centre or to cause an inquiry to
be made in the like manner in respect of any matter copnected with the
administration and finances of the University or such tollege or such
cenire. i '

(2) Where the State Government decides to cause an inspectiop or
inquiry to be made under sub-section (1), it shall inform the University of
the same through the Registrar, and any person nominated by “the

Executive Council may be present at such inspection or inquiry as repres-
eéntative of the University and he shall have the right to be heard as such:

Provided that no legal practitioner shall appear, plead or action
behalf of the University at such inspection or inquiry,

3) The person or persons appointed to _inspect or inquire under sub-
section (1) shall have all the powers of a civil court, while trying a suit
under the Code of Civil Procedure, 1908, “or the purpose of takine
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evidence on oath and enforcing the attendance of witnesses and compelling
production of documents and material objects, and shall be deemed to be
a civil court within the meaning of sections 345and 346 of the Code of
Criminal Procedure, 1973 and any proceeding before him or them shall
de deemed to be a judicial procceding within the meaning of sections 193
and 228 of the Indian Penal Code.

(4) The State Government shall address the Vice-Chancellor with
reference to the result of such inspectiom or inquiry, and the Vice-
Chancellor shall communicate to the Executive Council the views of the
State Government with such advice as the State Government may offer
upon the action to be taken thereon.

(5) The Vice-Chancellor -shall then within suchtime as the State
Government may fix, submit to it a report of the action taken or proposed
to be taken by the Executive Council.

(6) If authorities of the University do not, withina reasonable time,
take action to the satisfaction of the State Government, the State
Government may, after considering any explanation which such authorities
may furnish, issue such directions as it may think fit, and the authorities
of the Universities shall comply with such the directions.

(7) The State Government shall send to the Chancellora copy of
every report of an inspection or inquiry caused to be made under sub-
section (1) and of every communication received from the Vice-Chancellor
under sub-section (5) and of every direction issued under sub-section (6)
and also of every report or information received in respect of compliance
or non-compliance with such direction.

(8) Without prejudice to the provisions of sub-section (6), if the
Chancellor on consideration of any document or material referred to in
sub-section (7) is of opinion that the Executive Council has failed to carry
out its functions or has abused its powers, he may, after giving it an opp-
ortunity of submitting a written explanation, order thatin supersession of
the said Executive Council, an ad-hoc Executive Council, consisting of the
Vice-Chancellor and such other persons not exceeding ten in number as the
Chancellor may appoint in that behalf including any member of the super-
seded Executive Council, shall, for such period not exceeding two years as
the Chancellor may. from time to time specify, excercise and perform all
the powers and functions of the Executive Council under this Act.

(9) Upon an order being made under sub-section (8) the term of
office of all members of the Executive Council superseded thereby,
including ex-officio members, shall cease and all such members shall

vacate their offices as such.™ T

CHAPTER —1V
Officers of the University
9. Theffollowing shall be the officers of the University : Officers of the

University
(a) the Chancellor;
(b) the Vice-Chancellor; _
{c) the Pro-Vice-Chancellor; N

(d) the Directors;

(¢) the Registrar;

(f) the Finance Officer;

(2) the Examination Controller, and

(1) such other Officers as may be declared by the Statutes to be
officers of the University.

‘ 10. (i) The Governor shall be the Chancellor of the University, He  The Chancetior
shall by virtue of his office, be the Bead ofthe University and shall when
prescent, preside at any convocation of the University.

‘(fi) Lvery preposal fer the conferment of an honorary degree shall be
subject to the confirmation of the Chancellor, i
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(iii) 1t shall be the duty of the Vice-Chancellor to furnish such
information or records relating to the administration of the affairs of the
University as the Cnancellor may call for;

(iv) The Chancellor sball have such other powers as may be conferred
on him by or under this Act or the siatutes.

1. (1) The Vice-Chancellor shall be a whole-time salaried officer of
the University and shall be appointed by the Chinceilor in such manaer,
for such terms and on such emoluments and other conditions of service as
may be prescribed;

(2) The Vice-Chancellor shall be the principal academic and cxacutive
officer of the University, and sball cxercise supervisionand coatrol over the
affairs of the University and give effect to other decisions of all the autho-
rities of the University.

(3) The Vice-Chancellor may, if he is of the opinion that imm:diate
action is necessary on any matter, exercise any power coaferred onany
officer or authority ofthe University by or under this Act and shall
report to such officer or authority the action taksn by him oa such matter :

Provided that if the officer or authority concern2d i3 of the opinion
that such action ought mot to have been taken, it may refer the matter to
the Chancellor whose decision thereon shall b: final ¢

Provided further that any person in the service of the University who
is aggrieved by the action taken by the Vice-Chancelor under this sub-
section shall have the right to appeal! ugainst such action to the Exscatfive
Council within pinety days from tge date cn which such action is commg-
picated to himand thereupon the Executive Council may coafirm, modify
or reverse the action taken by the Vice-Chancelior.

(4) The Vice-Chancellor, if he is of th: opinion thatany decision of
any authority is bzyond the powers of the authority conferred by the
provisions of this Act Statules or Ordinances or that amy decision
taken is not io the interests of the Universily, may ask the authority
concerned to review its decision within sixty days of such decision and
if the authority refuses to review its decision cither ja whole or in part or
no decision is taken by it within the said period of sisty days, the matter
shall be referred to the Chancellor whose decision thereon shall be final :

Provided .that the decision of the authority concerned shall remainad
suspended during the period of review of such decision by the ajthority
or the Chancellor as the case may be, under this sub-section, il

(5) The Vice-Chancellor shall excrcise such other powers and perfo
such other functions as may bc prescribed by the Statutes and tr;:
Ordinancss. »

12. The Pro-Vice-Chancellor shall be arpointed by the Vice
Chancellor in such mann¢r, on such emolumeats 1 nd other coaditions o
service, and shall exsrcisz such powers and perform such functions, as ma;
be prescribed. '

13. Every Director shall be appoin ed in such manaer, on suci
emoluments and cther conditions of service, and shall exercise such power
and peiform suck functions, as may be prescribed. .\

14. (1) The Registrar shali be appoinied by the Sia'e Governmesr
in such manner on such emolumeats and oth>r coaditions of servize, an
shall exercis: such powers #nd perisrm suchfaactions, as may be prescribe:

(2) Th: Registrar shall have the power to aulhentizite records ¢
behalf of the University.

15. (1) The Finance Officer shall be appoint:d by the State TTover
ment ‘n ‘uch manner, on such ¢cmoluments and other cond:tions of servic
and shall exercise such powers und perform such functions, as may
prescribed.

(2) Al con'racis shall bo enmtered imo 3.3 sigaed by the Fiawm
Officer 0a behetf of the University, ’

Rt
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16. (1) The Examination coatroller shall be appoiated by the Siate
Goverament in Such maaaer, oa sush em>lumsats aad other con_dmons
of servicz, and shall exerciss such powers and perform such functions, as
may be prescribed.

(2) When, for any reason, th: office of th2 Bxstqimtion Coatrollar is
vacant, all the powers and functions of the Examination Coatrollar shall
be performed by ths Ragistrar or by such other persons as may be
appointed by the Bxecutive Council.

17. The mannst of appointueni, emoluments, powers and daties of
the othar officsrs of ths Uaiversity shall b2 such as may bz prescribed.

CHAPTER—V
Authorities of the University

18. The following shall be authorities of the University i—
(a) The Executive Council ;
(b) The Academic Council ;
(c) The Planning Board ;
(d) The Board of Recognition ;
(e) The Schools of studies ;
(/) The Finance Committee ;
(g) The Examination Committee ; and

(h) Such other authorities as may be declared by the Statutes
to be authorities of the University;

19. (1) Tha Exscative Councii shall be the principal executive body
of the University.
(2) The conmsitution of the Executive Council, th: term of office of

its members and its powers and functions shall bs such as may bhe
prescribed.

20. (1) The Academic Council shall bs ths principal asademic body
of the Universityand shall,subject to the provisions of this Act,the
Statutes aud Qrdinances, have the conirol and gensral regulation of,aad
be responsible for the maiatenance of standard of learning, education,
instruction, evaluation aad examination within th> university and shall
exercise such other powers and perform such other fuaction as may be
prescribed.

(2) The constitution of the Academic Council and the term of office of
its members shall be such as may be prescribed.

21, (1) There shall b: coastituted a Planniap Board of the
University which shall bs the priacipal planning body of the University
and shall also be responsible for the monitoring of ths developm:nts of
the University on the linss indicated ia ths objects of the University.

(2) Th: Constitutioa of th> Planaing Board, the term of office of its
members and its powers and funstions shafl be such as miy ba prescribed.

22. (1) The Board of Recogaition shall bz responsibie for admitting
Colleges and other Institution to the privilegss of the University.

2) The coanstitution and ihe viher powers und fuastions of the Board
of Recognition shall be such as may be prescribed,

23. (1) Thzre sphall be such number of schoois of Studics as the
Umniversity may de termine from time to time.

(2; Th= eoastitutioa, powers and functions of the schoels of studies
shall be such as may be prescribad.

24. The: constitution, powers and funciions of the Financs Comamittee
shall be such as may be prescribed,

25. Tke constizution, powess aad funstioas of ths othaer authoritics
wvhich may be declired by the Statuates to be authorcities of the Uaiversity
shull be suchas may be prescribed.
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CuaptTer—VI
Statutes, Ordinances and Regulations

26. Subject to the provisions of this Act, the Statutes may
provide for any matter relating to the University and shall in parti-
cular provide for :—

(@) the manner of appointment of Vice-Chancellor, the term of his
appointment, the emoluments and other conditions of his service and
the powers and functlons that may be exercised and performed by
him

(b) the manner of appointment of Pro-Vice-Chancellor. Directors,
Registrar, Examination controller, the Finance Officer and other
officers, the emoluments apd other conditions of their service and the
powers and function that may be exercised and performed by each of
such officer;

(¢) the constitution of the Executive Council and other authori-
ties ot the University, the terms of office of the members of such
authorities ‘and the powers and functions that may be exercised and
perfcrmed by such authorities.

(d) the appointment of teachers and other employees of the
University, their emoluments and other conditions of service;

(¢) the constitution of a pension or provident fund and the
establishment of an insurance scheme for the bencfit of the emplovees
of the University ;

(f) the principles governing the seniority of service of the
teachers and other employees of the University;

(g) the procedure in relation to any appeal or application for
review by any teacher, employee or student of the University against
the action of any officer or authority of the University, including the
time within which such appeal or application for review shall be per-
ferred or made ; ‘

(k) the prooedure for the settlement of disputes between the
teachers, employees or students of the University, and the University;

(i) the allocation and disbursement of grants}to colleges and
other institutions ; ,. *

(/) the conditions that are required to be fulfilled for admission
of the colleges to the privileges of the University ;

(k) all other matters which by this'"Act arei to be, or may b
provided for by the Statutes. * ¥ %

27. (1) The first statutes of the University shall be made by the State
Government by notification.

(2) The Executive Council may from time to time, make new or addi-
tional Statutes or may amend or repeal the Statutes referred to in

sub-section (1) ? N

Provided that the Executive Council shall not make, amend, or repeal
any Statute affecting the status, powers or constitution ofany authority of
the University until such suthority has been given a reasonable Opportﬁnitv
to express its opinion in writing on the proposed changes and any opinion
so expressed has been considered by the Executive Council.

(3) Every new Statute or addition to a statute or any amendment or
repeal of statute shall be submitted to the Chancellor, who may assent to
it or withhold his assent thereon or remit it to the Executive Council for
fur ther consideration.

(4) Anew Statuic or a statutc amending or repealing an existing
statyie shall not be valid uniess it has been ascented 10 by the Chancellor.

(%) Notwithstanding anvthing contained in the foregoing sub-sections,
the Chanceller may meke new or additionu! Statutes or amend or repeal the
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Statutes referred  lo in sub-section U) dunng 1he peric¢ of threc ycars
from the commencemem of this- Act. - AT .

. {6) I\omnhstend)ng aulhmg ccntaned intle ‘orcgomg sub-sectxons
the Stete Coverpment may direct the  Eaecutive Cowncl  to  make
provision in the Statutes in respect of any matter specificd by it, ¢ end if the
Fxecutive Council is unable to imrplement such a directior within sixty
¢ays of itsTeceipt, the State Government may, with the assent of the
Chancellor, after con51de1mg the ressons, il any comxwmcated by the
Executive (‘onncn for its inebility to comjly with such cirecticn, me ke or
amwend thie Statutes sultably

28. (1) Subject o ch ;wvmon of thxs Act ard the Statutes, Ordinag.os
the Ordirances may: provxde for any' 'matier ‘which by* ‘this Act or the
Statutes is- 1o be‘or may be pmv;ded for by the Ordmanocs :

) vwhout pxe,)udxcc 1o the genctahiy ,pf tho prowsjons of sub-
section (l), the Ordmances “shall provxde fur the followmg matters,
'amg}y {, iy B : : .

(a) tbe adxmsqon of stedent, the courses. of siudy and .the foes
therefor, the qualifceticnms pertammg to (he degrees, diplomas,
“scertificates and other couxses'_ the cond- n'ons for the gram u' fellow-

; “f;hlps,awards and thelike; 0 wits conws

(b) the; conduct of. exammatmns, inclndmg ih tcrms and Condl-
nons and appointment of examiners; and e ,

{c) the man: gement of Colkges admﬂted to the prewleges of: the
University, ... , -

(?) The first’ Orcmance shan ‘be made by tre V%-Chancelior wnh the
previous approvel of the State Government © and {he “Ordindnce o made
may be amended, repealed <r zdded 1o, at any time b) thc Exccutive
Courcil in such menner 2s may be prescribed. | ,

29, 'fhe auiLorities of the Umversny may make Regu!atxons Regulatiors
ccrsistent with this Act the Statutes. -and -the -Ordisances”for  the
wconduct .of their .own business and_ 1hat of .the committees, if .any,
‘sprointed. by«xhCm not provxded “fer by RIS A;t, Stafutes ‘or the
Crdmtnceq, in such mznner as may’ be prescnbed L,

Py

Armual Rep'irt i‘ nd Accounts

, (1) The 2nnual report of the Umversnt) sball be prepared under Annual report

the dtrecnon ‘of the “Executive Council ‘which shall include, among other e -

matters, the sitps 1akcn by thc Umvemty towardsthc fulﬁlment ofi its wrt g

obfects. - - |
(2) The annusl reporl s0 prepared shall be subxmttcd to lhe

fl\anccllor cn or befcrc ‘LCh Celezs may be prescnbed ‘

(3) A cop_\, of the annual report, pxepnred unde{ sub a&cuon (l) shall

also be submxued to 1ke.State Government. - N

W 'Ihe a2l accounts 4nd the balince sheet of, the Umversny Acccunt  and
she ll bc prepared uncer the direction of the Executive Council and shaf,  Audit
 cnce &t least every yei1, and ¢t infervals of not more than fifieen months,
te zudited by the Duectors, Loca} Fund Accounis, Utiar Pradesh or by
;uh]?erson OF pCISonsS 8§ ihe State Government ma) zutherise in this
¢cha

(2) A copy of the znpual <ccounts epd the balance sheet together
with the avdit report thereon shall be submitted to the State Government
alongwith the obseivations, if any, of the Executive Council before the
thirtieth of Se ptemters ewry veal,

(3) Any observations madc by the Siztc Governmeni on the annual
gccounts shall te brought to 1le notice of the Executive Council ana the
views of the Exccutive Council, if eny, on such observations shall be
submitted to the State Government.
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33, (1) An Officer specified in any of the clauses (8, (c), (d), (), (),
(g) and (k) of section 9 shall be liable to surcharge for the loss waste or
misapplication of any money or preperty of the University, if such loss
waste or misapplication is a direct consequence of his neglect or mmis-
conduct.

(2) The procedure of surcharge and the manner of recovery of the
amount involved in such loss, waste or misapplieation shall bs such as
may be prescribed.

CHAPTER —VITI
Conditions of Service of Employees

33. (1) Bxeept as otherwise provided by or under this Act an
employee inciuding a teacher of the University may be appointed under a
written contract and such contract shall not b= inoconsistent with the
provisions of this Act, the Statutes and the Ordinances,

(2) The contract referred to in subsection (1) shall bs lodged with
Finance Offieer of the University and a copy of which shall bs furaished
to the employee concerned,

34. (1) Anmy dispute arising out of a contract of employment
referred to in section 33 between the University and an employee or a
teacher shall, at tha request of either patty, bz referred to a Tribunal of
Arbitration which shall coasist of one member nominated by the Execu-
tive Council, one membsr nominated by the empoloyee or teacher con-
cerned and an umpire to be nominated by the Chanocellor.

(2) Every such reference shall bz deemsd to bz a submission to arbi-
tration upon the tefms of this section within the mzaning of the Arbitra-
tion and Conciliation Act, 1996.

35. (1) The UnpiveTsity shall constitate for th: bensfit of the em-
ployees and teachers such provident or pansion funds or provide such
insurance schemes as it may deem fit in such manaer and subject to such
conditions as may be prescribed,

(2) Where 2ny provident or pension fund has been so constituted, the
State Government may declare that the provisions of the Provident Funds
l1;*ct,(11925 shall apply to such funds, as if it were 2 Government provident

und.

CBAPTER —IX
Miscellaneous

36. Ifany-question arises as to whether any person has been duly
elected or appointed as, or is eatitled to be, a member of any authority
or other body of the University, the matter shall be referred to the
Chancellor whose decision therecon chall be final, '

37. Allthe casual vacancics among the msmbers other than ex-officio
members of any authority or other body of the University shall be filled,
as soon as may be convenient, by ths person or body, who appoints, elscts,
or co-opts the members whose place has become vacant and qny pefson
appointed, elected or co-opted to a casual vacancy shall be a memb3r of
such authority or body for the residue of theterm for which the person
whose place he fills would have becn member,

38. No act or proceeding of any authoritv or any other bady of the
University shall be invalidated merely by reason of the existenze of any
vacancy or vacancies among its members,

39. Nosuit or other legal proceedings shall lie agaiast any officer or
employee of the University for anvthing which is in good faith done or
intended to be done in pursuance of anv of the provisions of this
ACt or the Statates or the Ordinances.

40. (1) The University shall appoint such number of employees
including academic stafl 25 mav be sanctioned by the State Government

—— T
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from time to time. The terms and conditions of service of the employees
of the University shall be suchas may be prescribed.

“(2) The salaries and allowances payable to various categories of
employees of the University shall be such as may be determincd by the
State Government from time to time.

CHAPTER—X
Miscellaneous aad Transitory Provisions
41. (1) If any difficulty arises in giving effect to the provisions of this Power to te-
Act, the State Goverpmeni may, by a notified order, make such nove dificulties

provisiens, not incomsistent with the provisions of this Act as appears
to it to be necessary o+ expedient for removiang the difficuity.

. R . e

A (2) No order under sub-section (t) shall be made after the expi-
ration of the period of twy vears from the commencement of this
Act,

42, Notwithstanding anything contained in this Ast and the Traasi:iona)
Statutes :— provisions

(@) The first Vice-Chaneellor, the first Registrar and the
first Controller of examination snall be appointed by the State
Government and they shall be governed by the terms and conditions
of service spacified by the Statutes @

Provided that the first Vice-Chancellor shall be cligible for
appointment in the manner specified in the Statutes for another term 3

() The first gxecutive Council shall consist of not more than
fifteen members who shall be nominated by the Chancellor and they
shall hold office for a term of two years; and

(¢) (i) The first Planning Board shall coasist of not more than
ten members who shall be nominated by the Chancellor and they shall
hold the office fot a term of two years;

(ii) The Planning Board shall in additionto the powers and
functions conferred on it by this Act, exercise the powers of
the Academic Council, until the Academic Council is constituted
under the provisions of this Act and the Statutes, and in the
exercise of such powers, the Planning Board may co-opt such membery
as it may decide,

43. (1) Bvery Statute, Ordinance or Regulation made uader this Statutes, Ordi-
Aot shall be published in the Gazete. : pances and Re-
(2) First Statutes, Ordinances or Regulations made uader this ‘gm:g’;; to ,::
_Act Act, shall, as soon as may be after it is made, be laid before U. P. (p;ume
of Act No. 1 of 1904 both Houses of ths State Legislature and the provisions
of sub-section (1) of section 23-A of the Uttar Pradesh General Clauses
Act, 1904 shall apply as they apply inrespect of rules made by the State
Government under any Uttar Pradesh Act.

P, 44. (1) The Uttar Pradesh Rajarshi Tandoa Open University Ordi- .. ) ang
;;an:f nance, 1998 is hersby repealed. saving
38 (2) Notwithstandiog such repeal, anything done or any action taken

ander the provistons of the Ordinance referred to in sub-section (1) shall

de deemed have been done or taken under this Actas if the provisions of N
this Act were in force st ail material times, .

et s ity et

THE SCHEDULE
(Sec Section 4)
THE OBJECTS OF THE UNIVERSITY

{. The Univarsity shall endeavour through cducation, rescarch,
training and extonsion to play a positive role in the davelopment of the
State, and, based op tha rich heritage of the State o promote and advance
the culture of the people of India and its human resources and towards
this, end, it shall;

(@) Strengthen and diversify th degree, dipltoma and certificate
courses related to the neads of employment aad necessary for building
the economy of the count v an the hasis of its nutural and human
resources:
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